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A. No. 8 of 2010 

Order daei: 2,601.2011"  

(Adnmil 
& 

;ih1 hri \ KPahiaik Member Jnd1. 

erdA Awl 1A Counwel f:r the 

upplicant and Sri SM 'shra., I ,d. AddI 	tm1din?, otrnse 

appearing on notice for the R espondents, on whom a copy of 

this OA, has already heeii sewed 

2 	The applicant has' approached this Tribunal 

with the following prayers: 

" To quash/set aside the order 
Ann.exure No. 5 & 6 passed by thc 
Respondent No.1 and 2. only to the extn 
of treating the x 	'". 
without TR&2 A 

To  
arlk hon & dihurce all hnanual ben& 

to the Applicant from 20M6200 
I0.3 .20 0 within a short time period. 

To direct the 'Respondent to treal  
the period, from 20..02005 to 
1003:2010 as duty and to extent all 
coisequeii' 	.n 



O 

t 	 I C- ,  

ached the kuflhoities vent. Ja.t.tng lus gnc 

.-\nnexure-7, the same is stilt pending. 

1 	 Since the repesent.atwn of the 	m1 

I 	 . 

disposed of at. the stage of akt.mission itse f chrecting 

Respondent No I to cons'der the pen.diiig representation as 

at Aniiexure-7 and pass a reasoned order within 60 days 

from the date of receipt of a copy ot this order. 

5. 	Send copy of tins order, along with copy of the 

0 A., to Respondent No. I. at the cost of the applicant Ld. 

Counsel for the applicant undertakes to deposit the postal 

requjsites by toflioTT)W. 

L 


